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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

TUESDAY, THE FIRST DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTIGE J SREENIVAS RAO

WRIT PETITION NO :27258 OF 2024

Between:

1. M. Giriia Shankar, S/o Late Sri M.A. Satyanarayana Murthy, Aged about 60

iears,'Occ. IAS (Retd.), R/o Flat No. 101. 1st Floor' Lily Block' Nectar

CiiOen, frlaOfrapuiVittage, Serllingamp-ally Mand.al, Ranga Reddy District'
z riirmliiseity v'altaot'a Rab, S/o L-ate Sri i. Raghava Rao Naidu, Aged about- i5 Y;an, O6c. Self-Employed, R/o 306, 3' Floor, Lily Block, Nectar Garden'

tr/adhaour Villaqe, Serilinqahpally MaMal' Ranga Reddy District'
l. $mi XlmireOO"v-kana1a"Ourga,'Wo Sri Padam.Ravi Prakash Naidu'-Aged- 

iOour S? Veird, Occ. Govt. Employee, R/o FIat N506, sth Floor, Lily Plock'
r.fEiiiiCrto"n,' Madhapur. illa!e,- Serilingampally Mandal, Ranga Reddv
District.

+ R.-Rairumar. S/o Sri R. Dakshina Murthy, Aged about 55 Years, occ, Private

S-e*ile, nt"'House No. 4, Daffodils Blo6k, Nlectar Garden, Madhapur Village'
Serilinqampallv Mandal, Ranga Reddy District.

5 r\,6 
'iii;; kilyi Sudhi D/o" sri E.(.s. Reddv, Aged ?gogt 9? Y"',:, 999- private Emolovee. R/o Flat No. 401, 4th Floor, Jasmine Block, Nectar Garden,

fvfaafrioJr Vittaqe, Serilinqarnpally Mandal, Ranga Reddy District'
o d',ii. nbiraiiinEeniGCnirya, wio Sri 

-sutirtha-Bhattacharya, 
n99t,aogy!!o

Years, 
.occ. 

Business. R/o Flat No. 502. Sth Floor, Jasmine. tslocl(, Nectar

ciioijn, H,lior'jpJr Vitl'age, Serilingampally Mandal, Ranga Reddy District

...PETITIONERS
AND

1. The State of Telangana, Rep. by its Principal Secretary, Revenue
Deoartment. Secretariat, Hyderabad.

Z. Frificrpil-Se'cretary, lrrigatirin and C A.D. Department, Secretariat,
Hvderabad.

a. itie Oistrict Collector, Ranga Reddy District, Kongarakalan'
+. 1,e nevenue oivisional oficer, Rajendranagar Division, Rajendranagar.

S. ii-i" eidJrt'* Engineer, No{h Tanks Division, lrrigation and C A'D'- 
Oeoartment. Budhi Bhavan, Ranigunj, Secunderabad

o fi5 oiprtv'colrecioi jno tirrsito;r, Sbrilingampally Mandal' Ranga Reddv

District.
z itrJ Hvderabad Metropolitan Development Authority (HMDA), Rep by its

Comm'issioner, Ma itrivanam, Ameerpet, Hyderabad'
A. i# Superint"nOtng fngineer, Lakes, Hyd6rabad Metropolitan Development

Authority, Maitrivanam, Ameerpet Hyderabad'



9. The Greater Hyde'abad Municipal Corporation (GHMC)' Re p by its

Commissioner, Ta rk Bund Road, Hyderabad.
1O ihe HF;;Uii tr.'t'rtro water Supply and Sewerage Board (HMWSSB)' Rep'

by its Managing D rector, Khairatabad, Hyderabad 
..RES'ONDENTS

Petition under Ar'icle 226 of lhe Constitution of lndia p reryinll that in the

circumstances stated r the affidavit filed therewith, the Hitlh court may be

pleased to issue a writ, order or direction more particularly one in the nature of

Mandamus declaring t- e action of the Respondents in treat n J tt'e Full Tank

Level/water spread area of the Durgam Cheruvu tank to be mote tha n Acres 160,

as opposed to the orilrinal extent of Acres 65.12 Guntas, as per the original

engineering stanclards o.' the said tank shown in the official Des<;riptiv,: Memoirs of

the lrrigation Departm(|nt, thereby affecting the Petitioners private property

covered by the Nectar Garden layout, Sy, Nos. 55 to 59 of vadhapur Village,

serilingampally Mandal, Ranga Reddy District, as illegal, arbitrirry, wholly without

jurisdiction, contrary to:he principles of natural justice, violative cf the provisions

of the A.P. Survey and l:roundaries Act, ',l923 (now the Telangarra Act), contrary to

the safeguards providecl in Articles 14,21 and 3O0-A of the ccnstitution of lndia,

and consequently direor the Respondents to adhere to the e(tlnt of Full Tank

Level/water spread area of the sa:d tank as Acres 65.12 Guntas; itncl further direct

the Respondents not to interfere in any manner whatsoever with thrl Petitioners'

peaceful possession of t re said private property.

lA NO: t OF 2024

. Petition under se:tion 151 CPC praying that in the circuln:;tances stated in

the affidavit filed in supnort of the petition, the High Court may be pleased to direct

the Respondents not to interfere in any manner, whatsoever w ith th,: Petitioner's

peaceful possess.ion an c enjoyment of their property covered b'7 Nectar Garden

layout Sy. Nos. 55 to i9 of Mandapur Village, Serilingampally Mandal, Ranga

Reddy District, pending ,Jisposal of the writ petition.



Counsel for the Petitioners: SRI P.ROY REDDY

Counsel for the Respondent Nos.1 TO 6: SRI POTTIGARI SRIDHAR REDDY'
SPL. GP FOR ADVOCATE GENERAL

Counsel for the Respondent Nos.7 & 8: M/s' T'V'SUDHA FOR
SRI V.NARASIMHA GOUD, SC FOR HMDA

Counsel for the Respondent No.g: M/s. SARWATH MEHDI KHAN FOR

SRI M.A.K. MUKHEED, SC FOR GHMC

Counsel forthe Respondent No.10: SRI G.NARENDER REDDY' SC FOR
HMWSSB

The Court made the following: ORDER

.,qi: . r:
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TFIL HOI,I'BLE THE CHIEFJUSTICE AIOK ARrrI)HIl
AND

THE I ION'BLE SRI IUSTICE I.SREENIVAS RA()

Writ Petition No.27258 of2024

ORDER (br the Llo','bh rhe Chic/Jutice Alok Arodhe)

Mr. P.Ro, Reddy, learned counsel for the I)eri[ioners.

Mr. Pottrp;rrri Sridhar Reddy, learned Special (}tvernment

Pleader atrache(,r to the office of the learned adrro<:ate (.]eneral

for the State of 1'elangana appears for respondents Nc).1 to 1

to6

Ms. T.'r .Sudha, learned counsel l.cprer;enting

Mr. V.Narasim ra Goud learned Standing (lo"rnsel for

Hyderabad Mct::opolitan Development Authorir,r (IIMDA)

appears fol resp< ndent No.7 and 8.

Ms. Sarwarh Mehdi I(han, Iearned counsel re1>rt,senring

Mr. M.A.K.Muk reed, learned Standing Counsel lbr Greater

Hyderabad Mur Licipal Corporarion (GHMC) aol)ears for

respondent No.!)



't

Mr. G.Narender Reddy, learned counsel fot respondent

No.10.

2. In this writ petition, the peritioners have questioned the

action of the respondents in treating the Full Tank hvel

(FTl)/water spread area of Durgam Cheruvu tank to be more

than Acs.160.00 as opposeci to the original cxtent of Acs.65.12

guntas as per the original engineering standards of the said tank

shown in the official descriptive memoirs of the Irrigation

Department.

3. Facts giving rise to filing of dris writ petition briefly

stated are that the petitioners are residents of the area, which is

situated in and around Durgam Cheruvu tank. According to

the petitioners, Hyderabad Meuopolitan Development

Authority (HMDA) issued a prelirninary notifi.cation

dated 07.06.2014 notifying the trTL of several tanks including

Dutgam Cherum and invited obiections upto 15.07.201'4-

"u
\
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4 It is the care of the petitioners that they have t;ublnitted

obiections in rursuance of the aforesaid ll elll.ninary

notification. Ho'r.'ever, the aforesaid obiections have nor' been

consideted till 1,,,day by the Lake Protection ComrrLittcre and

F-tL has not been notified. In the aforeszi<l l:actual

backgrouncl, the lbllowing relief has been sought in ttte present

wrrt pennon:

"For th<: reasofl.s stated in the accompan', irLg

Affidavrt, it is there[ore prayed that this Hon ble

Court m,ry be pleased to issue a writ, order or

dirr:ction more particulady ooe in the nature <lf

Mandamr s declaring the action of the

Respondr nts in trearing the Full Tlnk

Level/wa:er spread area of the Durgam Cherl'u

tank to lie more than Acres 160, as oPposec ,o

the origir al extent of Acres 65.12 Guntas, as per

the origirral engineering standards of the said tank

shown i,- the official "Descripuve Memoirs'' ,lf

the Irrigzrtion Department, thereby afFecting the

Petitioner's private ProPerty covered by Ne:tar

Garden iayout, Sy.Nos.55 to 59 of Madhap:r
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Village, Serilingampally Mandal, Ranga Reddy

District as rllegal, arbitary, wholly without

jurisdiction, contr ry to the principles o[ natural

justice, violative of thc provisions of the

A.P.Survey and Boundaries Act, 1923 (now the

'felangtna Act), contrary to the safeguards

provided in Articles 14, 27 ard 300-A of the

Constitution of India, and consequendy direct the

Respondents to adherc to the extent of Full Tank

Level/water spread area of the said tank as Actes

65.12 Guntas and Further direct the Respondents

not to iflterfere in any manner whatsoever with

the Petitioner's peaceful possession of the said

private property aod pass such othet order/s as

this Hon'blc Court may deem fit and proper in

the circumstances of the case."

5. Learned counsel for the petitioners fairly submit that the

FTL of the Durgam Cheruvu tank has to be considered and

determined by the Lake Protection Comrnittee after

considering the obiections preferred by the petitioners. It is

further submitted that the petitioners have pteferred obf ections

in pursuance of the aforesaid prelirninary notification
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dated 07.06.2014 within the prescribed time limir rlLerein i.e.,

on or beforc 5'h 1uly, 2014, and the Lake l)rc,recrion

Committee be drected to afford the petitioners an ()F,p()rrunity

of persona.L hea:rng and thereafter, to determine t|rr: IIIL of

Durgam Cheruu;

6. Learned Sp,:cial Government Pleader has sub;-nitted that

the Lake Protecrion Committee shall consider the cbje crions

preferred by thr petitioners and shall nori$, th F'IL of

Durgam Cherurnr iake within such time limit as mzv be fixed

bv this Court.

7 Learned corLnsel for the parties jointly submit rhat this

issue has been cor Lsidered by this Court in similar rvr:t petitions

a21., W.P.No.25701. of 2024 and barch, which were disposed of

on23.09.2024.

8 In view of *he same, this writ petition is dispose<J with

the following direr tions:

=7
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i) The petitioners may supply a copy of thc

obiections, which were furnished by thern

on 14.07.2014, before the Lake Protection

Comrnittee within a period of one week from

today. It shall be open for dre petitioners to

furnish the public documents in support of

their objections already filed.

ii) As agteed by the leamed counsel for the

parties, the petitioners undertake lo 
^ppear

before the Lake Protection Committe.e

on 04.1.0.2024 at 11'.00 am.

iii) Thereupon, the Lake Protection

Committee shall hear dre petitioners and shall

decide the obiections filed by the petitioners by

a speaking ordet.

iv) Thereafter, the Lake Ptotection Committee

shall issue a notification noti$ring the trTL of

Durgam Cherur,rr.

9 The aforesaid exercise shall be completed within a period

of six weeks from the date of appearance of the petitioners

before the Lake Protection Committee.

l
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10. The learred Special Government Pleader su[rrrritr; that trll

the aforesaid e :,:ercise is carried out, no action shal[ be r.aken for

demol.itic,n of rhe construction raised by the periri:ncrs" The

same is placed rn record.

11. It rs clarified t-hat this Court has not e:<prressed any

opinion r.virh re gard to the merits of the matter, as the same has

to be adjudicatr d by the Lake Protection Commitr,:e .

12. With thr aforesaid directions, the Wnt Pe:ririon is

disposed of. Nr costs.

As a seqtr':l, miscellaneous petitions, pendine iI any, srand

closed.

IiD/-T. JAYAS
ASSISiTANT REGIST

//TRUE COPY//
SECTION O CER

E
AR

To
'l.ThePrincipalsecretary,RevenueDepartment,secretariat,Hycerabad'State

of Telangana.
z Fii"iip"iS"cretirry, lrrigation and C.A.D. Department, Se':rr:tariat'

Hvderabad.
s ifre-District Collt)ctor, Ranqa Reddy District, Kongarakalan
;. iil nJr"nr" Di,risional oftcer, Ralendranagar Division, Rlrje-nJranagar'

s. fr,6 eiiirtivet ngineer, North Tanks Division,. lnigation irnd C A D'

Department, BLrrl h-a Bhavan, Ranigu{, Secunderabad'
o. if'5 oeprt, Collrctor anO iif,sitOSt, Serilingampally Man jerl, Ranga Reddy

District.
Z if,-" Corrissiorrer, Hyderahad Metropolitan Developmert,Autlrority (HMDA),

Ivlaitrivanam, Ar leerpet,'Hyderabad
B ih;Srd;ten( ing Enginirer, Lakes, Hyderabad Metrop.li:an l)evelopment

Authoriiy, Maitr"anam. Ameerpet, Hyderabad C6FT
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9. Tlte Commissioner, Greater Hyderabad Municipal Corporation (GHMC) Tank
Bund Road, Hyderabad.

10. The Managing Director, Hyderabad Metro Water Supply and Sewerage Board
(HMWSSB), Khairatabad, Hyderabad.

11. One CC to SRI P.ROY REDDY, Advocate [OPUC]
12.Two CCs to ADVOCATE GENERAL, High Court for the State of Telangana,

at Hyderabad. {OUTI
13.One CC to SRI V.NARASIMHA GOUD, SC FOR HMDA [OPUC]
14 One CC to SRI M.A.K. MUKHEED, SC FOR GHMC [OPUC]
15.One CC to SRI G.NARENDER REDDY, SC FOR HMWSSB [OPUC]
16.One CC to SRI POTTIGARI SRIDHAR REDDY, SPL. GP [OPUC]
17.Two CD Copies
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ORDER

WP.No.27258 of 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS.
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